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0.A.NO. 546/95,

Date of Orders 7-8-97.
Betweens

1. R,Appa Rao.

2. S.Ganesh.

3. S.Ganeswars Rao,

e Applicantse.
and
The Chief Engineer, Navy
Station Road, Visakhapatnam.

For the Applicants: Mr,., K.Vijayakumar, Advocate.
For the Respondent: Mr. Bhimanna.V. aAdadl .CGSsC.

CORAM: :
THE HON'BLE MR,H,PATENDRA PRASAD 3 MEMBER( ADMN )

The Tribunal made the following OXders-

This OA was filed on 17-4-95, No one has appeared
on behalf of the applicant almost eversince it was registered.
This is despite innumerable opportunities having been prodided
by grant of adjournment. The case, therefore, is dismissed for
default of applicant and disposed of accordingly.

Mr.Bhimanna, Addl.Standing Counsel was present

and heard.
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O.A.546/95.

To
1. The Chief Engineer, Navy
station Road, Visakhapatnam.

2. One copy to MI,K.Vijayakumar, advocate, CAT,Hyd.

3. One copy to Mr.V.Bhimanna, Addl ,CGSC, CAT.Hyd,.

4, One spare COpYe.
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CIN THL CENTRAL ADIINISTR.TIVE TRIBUNAL

HYLERABLL BENCH AT HYLZERARBAL

THE HON'BLE MR.JUSTICE

VICE~CHAIRMAN
' émd
THE HOW'BLE MR, . RAJENDRA PRASAL;M( )

Datea: ) - % ~19a7

ORDER/J WBGHMENT-

Medie/K e /C. iaulio,
in
O.f—;.NO- gqb c[ 5'_"

T.A.No, . | (wep. )

Adnittgd and Interim directions
Issyed,

All owe

Disposed of with cireetions
Dismigsedq. ' |
D.Lis‘mis ed as withdrawn

Dismisse¢ for default,
N

OrderedyRe jecteq,
No order as to costs.
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